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4tflteult time*, and be 1m* presented 
the statement of estimated receipts 
smj expenditure of that State But 
tiiere is no indication of the time-limit 
« f the President’s rule.

ghrt Namblar (Tiruchlrappalli): Z 
would submit..

Mr. Speaker: Now, we are adjour
ning lor lunch.. . .

Shri Namblar: It is good that we 
axe adjourning for lunch, but we must 
adjourn President’s rule also in Raja- 
gtban.
U.8Z hrs.
The Lok Sabha then adjourned for 

hunch till fourteen of the Clock.

The Lok Sabha re-assembled after 
lunch at Fourteen of the Clock.

[Shri D. S. Raju in the Chatr ]
GENERAL BUDGET—GENERAL.

DISCUSSION—Contd.
Mr. Chairman: The House will now 

take up further discussion on the 
Budget (General) for 1067-68 as well 
as fur her discussion and voting on 
the Demands for Grants on Account 
m respect of the Budget (General) 
for 1967-68.

Shri Yogendra Sharma may now 
continue his speech He has already 
taken 16 minutes; he may conclude 
in another flve minutes I am calling 
the Minister to reply at 3 p m .
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t̂ftRT % f t t  falT I  %f^T 

fHtJT^raRT^ ^T^HTT^Tm^RVRf 
*t i*[ 3RT fem %, «rr Ti3*r q<srOf vt 
farfta ^nrTT ?rfknr % stfsfr ?nr tpr 

| o tt  % eft 5»r ^

e %
*rf*S<T *FT fr*l7 | I W 5 I  *RT ^TT 

ttsjt % ?zrnrfr t o  %
^ t firRTR ffrrr ^rwr; factor 
ufiwre f*rs# i *rrar ^gr #

•ihcVtlRft « w <  3PRTT TT̂ T̂ 4^i«l 
% fa* *FW 35PTT T̂|5ft I  %f̂ r
w w i  | i

5*trt *prt «c*r ^  wr t. %mfar 
t .  ^r fob  ft «r*t t o t  j  i
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W R I #  I H*nn* I

Shrl P. Venk&tasubbaiah (MendyekH 
Mr. Chairman, I congratulate the hem. 
Finance Minister tor having pretext 
ted this interim budget As he point* 
ed out, the full and comprehensive 
budget could not be placed before the 
House so soon after the general eleo- 
tions; so he has placed only an inte
rim budget for our consideration. Ife 
doing so, he has indicated some thing? 
about the future. He has categorical- 
ly, and candidly placed before the 
country the true economic situation 
in our country. I congratulate tt» 
Finance Minister on his forthriffli* 
statement that the country is passing 
through critical days in the economic 
plane. The federal structure is atoo 
undergoing some change. There are 
some non-Congress ministries in some 
States so that it is the responsibility 
of all the parties to consider the whole 
economic situation in a dispassionate 
manner.

I will be failing in my duty if 1 do 
not point out to the Government that 
because of our past policies, and eco
nomic mismanagement, we ars not 
able to steer clear of many difficulties 
that face the execution of programmes 
adumbrated in our election manifesto  ̂
Our aim was towards democratios 
socialism but all these years we have 
been proceeding towards bureaucrat^ 
socialism. The bureaucratic machinery 
which was entrusted with the task at 
implement5 ng our policies did not do 
the work well. That is why we find 
ourselves in a difficult economic situa
tion. Our industrial policy resolution 
and other resolutions had not been 
given the correct interpretation nor 
were they implemented properly.

Some hon. Members expressed their 
views about the size of the Fourth 
Plan. The draft was placed before the 
previous Lok Sabln and it has to 
undergo many changes because of
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paucity of resources* lmcrnal ana ex
ternal. Government, I think, should 
not be rigid about the Pian size. We 
expected a certain amount of foreign 
help for our Third Plan; that had not 
materialised. That is why we are in 
euch economic difficulty.

The speaker who preceded me spoke 
•bout the drought conditions in various 
parts of the country.

Sir, Bihar and Uttar Pradesh have 
been passng through a very critical 
position. Famine and pestilence nave 
stalked that land, and in some other 
parts of the country also, we are tac- 
ing a similar situation. Even recently, 
unfortunately for the country, tnese 
untimely rams are also go ng to ham
per our food production. So, in that 
front, I feel that we have to face a 
•till more critical situation. In the 
present circumstances, it is the duty 
of the Government as well as the other 
Governments of the States to see that 
all the resources are pooled together 
and utilised for agricultural produc
tion. So, the Plan has to be revised, 
giving the proper place and priority 
to agricultural production measures.

The other day, the Chief Minister of 
Kerala, Shri E M.S. Namboodinpad, 
has been trying to put the blame on 
the Central Government for not sup
plying adequate foodgrains. He is a 
shrewd politi' ian and he is a statesman 
and he knows how to do his job. He has 
put the blame squarely on the shoul
ders of the Central Government. He 
goes on convassmg support for the sup
ply of good "rams from Mad-as; he has 
now come down to Hyderabad and now 
he has gone to Bangalore also. In this, 
we find a subtle move of some of the 
Chief Ministers to put the blame on 
foe Central Government and absolve 
themselves of their responsibility. I 
would only appeal to our friends here 
that this is not the responsibility of 
fhb Central Government or any o'her 
Government: It is the ioirt re*pons;- 
bility of both, that we should pool all 
ear resources and augment the food

production in this country. This is a 
method of organising trade unioniaSa 
of the Chief Ministers; I Should appeal 
to the Chief Minister of Kerala that 
he should also give his helping hand 
and pool all the resoures to see that 
foud product.on is increased and also 
see that the people do not and should 
nut stmve from want of food.

Another factor'which X would like 
to po«nt out, which »  also a corollary 
to all these economic ills, is the regio
nal imbalance. I have been pointing 
out time and again in this House that 
aspect of the matter, and I would like 
to take this occas on to point out to 
the Finance Minister that so long a* 
regional imbalance exists in this coun
try, we will not be able to have an 
all-round development of all parts o f 
the country. Take, for instance, the 
case of Andhra Pradesh Time and 
again, people have been complaining 
and there have been murmurings here 
and there, that Andhra Pradesh is not 
supplying its quota of foodgrains that 
one wanted. But the real position in 
that State is not fully explained. Shrl 
Tenneti Viswanathan, speaking the 
other day, has, i think, highlighted 
some of these problems. I would only 
suggest to the Finance Minister that, 
when facing the pronties and also 
wnen he concentrates his attention on 
efforts towards fulfilling the food pro
duction schemes, they should give pro
per place to such of these States where 
there is every po-sibi’ ity of increasing 
food p-oluction. The great Nagarjuna. 
sagar proiect which ultimately proved 
to be a w hite eleDhant is dra nmg the 
resources of the State Government, and 
because the time-schedule has been 
extended from time to time, it is tak
ing more years than it ought to for the 
completion of the Nagarjunasagar dam, 
and because of that, the other scheme* 
and projects that should have given 
quick results in Andhra Pradesh are 
not coming forth. I suggest that Is the 
coming forth Plan, they should fix the 
prlortfes and should make up their 
mind that such of the State* as could
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fr̂ fp increase the food production 
quickly should be given their rightful
piaoe.

Another factor also may be pointed 
out here. Food production means 
that it covert several other schemes. 
For instance, it covers also the gene
ration of electricity and the manufac
ture of agricultural implements and 
also the supply of fertilisers and other 
inputs that go for production. Now, 
we are facing a severe crisis in the 
matter of chemical fertilisers. We 
have to spend large amounts of money 
by way of foreign exchange for impor
ting them. Since two or three days, 
there has been some news item in the 
press that there has been a difference 
of opinion or som* such thing regarding 
the extension of the period of thu 
foreign collaborators in giving the 
Government the assistance in putting 
up the fert.l ser factories in this coun
try. I do not want to go into details. 
The most vital question is that the 
agriculturists should be provided with 
enough chemical fertilisers. It is for 
you to decide in what manner you will 
do it, whether by starting factories here 
immediately with the indigenous 
knowhow or by giving concessions to 
forign investors to start the factories 
here. The agriculturist is not interested 
in what manner you do it; he is o” ly 
interested in getting chemical ferti
lisers quickly.

In any developing economy, we 
must adopt democratic socialism as 
our mam aim. We should not drihhte 
with it and forget our ma.n objective. 
In this connection, I share the views 
of some of my friends here that you 
should nationalise banks as quickly 
as possible. We are being threatened 
by the big business tycoons who are 
crippling our economy and having an 
octopus hold over us. We must free 
ourselves from them and we must 
break through all the old trad tinns 
and ruts. We must make a bold deri
sion and see that our economy is put 
in proper order and we proceed to- 

'  words democratic socialism. Then on’y 
*ra would be able to five the basic

wflinimnm amenities to the millions of 
our people. After 20 years of our 
rule, if we see that hundreds and 
thousands of villages go without 
drinking water, we cannot pat our
selves on our back and say that we 
have done enough. In whatever 
manner possible, we should proceed 
towards democratic socialism.

The Finance Minister has been the 
Chairman of the Administrative Re
forms Commission. He should see 
that this country is freed from the 
clutches of the bureaucrat c machinery. 
The sooner it is done, the better it 
is for the country.

In the draft fourth plan, some allot
ment has been made for eradication 
of famine. Famine spo4s have been 
identified in different parts of the- 
country. The Chief Ministers of the 
southern States met some time back 
and urged upon the Central Govern
ment to ident.fy fam ne-stncken areas 
in various parts of the country and 
bestow their attention on eradication 
of famine in those areas. Famine 
prevention a’so in a way accelerates 
food production. The sooner it Is 
done, the better.

I am thankful to the Central Gov
ernment for appointing a M n ster for 
Steel. But having a Minister for 
Steel does not bring a steel plant to 
Andhra. I would urge upon the Minis
ter that as far as possible the fifth 
steel plant should be located In 
Andhra Pradesh.

The per capita consumption of 
electricity in Andhra is at its lowest.

Andhra comes last in the matter 
of per capita consumption of electri
city.

Shri K. N. Tlwary (Bettiah): Bihar 
comes last.

Bhrl P. Venkatarabbalah: No, Ton 
are in a favourab1e position in that 
Assam has gone up and Andhra has 
oome down. There are several other
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minor irrigation and electricity pro* 
jecta in our State, and 1 hope that In 
thig drive for increasing food pro
duction Andhra will be given its due 
place and these projects meant for 

-generation of electricity and the minor 
irrigation schemes will be stepped up. 
The production programme should be 
implemented more effectively so that 
we are able to produce more food in 
this country.

Some hon. Members rote—
Mr. Chairman: Shri Lobo Prabhu—
Shri Uman&th (Pudukkottai): Sir,

may I know what is the procedure 
followed in this House? I belong to 
the sixth group in the Opposition. 
Already one hon Member from the 
first five groups has been called to 
speak. My name has been given as 
the first speaker from the s.xth grout*. 
Before calling me. Sir, you have al- 
reary called the second speaker from 
the first group

Shri P. K. Deo (Kalahandi): Sir,
you have already called him.

Shri Umanath: That is a different 
point

Mr. Chairman: I will look into it.

Shri Umanath: There must be some 
piocedure. You are calling the 
second speaker from the first group 
before completing even the first spea
ker from another major group.

Mr Chairman* A list has been 
placed before rnf The Chief whip 
must have pretMred this list. I will 
look into the ooint raised by the hon. 
Member later on

Shri Lobo Prabhu (Udipi): Mr. 
Chairman, Sir, I am rising to speak 
in response to the Finance Minister’s 
Invitation; at the end of his speech, 
for concrete suggestions. I am not 
inclined to be critical in any way; 
but I would like to say this, that 
-though so much has been said about

the Budget, 00 many things have im ft 
hinged to it, one aspect which has 
not received attention is this—inflation. 
Inflation is the one aspect which should 
have been considered both by the 
Finance Minister and this House, The 
Finance Minister makes two casual 
references m his speech; 2 do not 
know how many and how light are 
the references made by the'Members 
of this House. This Budget is going 
to be judged by the public, even by 
history, for its eflect on the prevailing 
high prices. If Congress lost the elec
tion, and they themselves have admit
ted it, it is because the poor could not 
bear the prices which were imposed 
on thm by either the indifference or 
the ignorance of the previous govern
ment. In the circumstances, tne 
magnitude of this inflation should have 
been brought out in this House.

To be very simple, the food prices 
index today is 216. I want to recall 
that in 1952-53, the index number 
which was started on the base of that 
year was 100. In 1956 it was 86 6. I 
do not know how many of you are 
grateful for the drop and how many 
of you real-se that you owe the drop 
to the Swatantra Leader, Rajaji, and 
an exceptional Food Minister, Rail 
Ahmed Kidwai. In 1953 food was de
controlled. The price fell even blew 
86, it went to about 75. Production ‘ 
rose by 30 per cent. That is a fact 
which has been ignored by the Gove
rnment. I have repeatedly challenged 
them to ascribe any s:ngle reason why 
in 1952 this droo began and why in 
1956, when the controls were re-impos
ed, the rise began. In 1956 there were 
also other factors—the ambitious 
Second Five year Plan, the accompany* 
ing ambitious or even wasteful mea
sures of taxation, the re-imposition of 
controls, all came into effect which 
began this increase in prices. Now 
I would put these things in a few 
equations to the Finance Minister and 
I do hone be will have the courtesy 
of replying to them.

The first equation is Hurt taxation 
and inflation are related to each other.
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and tkat lo  the extent you increase 
4h e  taafies those mums a re  passed into 
the prices, They are not paid by the 
producers, they are not paid by the 
manufacturers; they are paid by the 
.common people of this country. This 
is a matter of simple statistics. After 
■every budget you know how the 
prices rise. It is also a matter, I am 
sorry to inform the other side of the 
.House, of very simple deduction which 
•they have not made of what is going 
to happen to the taxes imposed if they 
do not go into the prices. This is a 
closed market; this is a market of 
shortage where any price demanded 
is paid; every tax therefore is not 
paid by the rich man, it is paid by the 
poor man. Some hon. Member said just 
now that we should have democratic 
.socialism. Let us begin it here. Let 
us begin it by reducing the prices, that 
is, by reducing the taxes.

Now. what is the magnitude of our 
taxes? I will be rather simple and 1 
will give them only in round figures. 
In 1950-51 the total of the revenue 
and capital budgets was about Rs. 500 
crores. In 1955-56 it was Rs. 1.000 
crores. In 1960-61 it was Rs. 2,000 
crores and todav it is Rs. 5,000 crores. 
This is what this budget has done to 
us. It has imposed in round figures 
Rs. 5,000 crores of government expen
diture on the people for which no ex
cuse is given. One given by the opposi. 
tion last time, when the Finance 
Minister’s attention was drawn was 
devaluation. He very glibly dismissed 
it by saying that devaluation is a 
fact.

How is it a fact? I would like him 
to explain how devaluation is a fact. 
That cannot be explained. If there 
is one political, legal or economic 
reason to support devaluation, then 
we would be justified in accepting the 
Finance Minister’s statement that 
devaluation is a fact Devaluation was 
decreed by the decision of the Cabinet. 
Cabinet decisions are frequently re
voked. This decision was not even 
subject to confirmation by the House; 
it was not subject to an Act. So, as

far as tha legal aspect is conoerned, 
it can be revoked tomorrow by a 
Cabinet meeting which says devalua
tion should go.

An hon. Member: Not so simple.

Shri Lobo Prabhn: The second 
aspect of devaluation is that it may 
have international reactions. But, in 
this case, I would like to remind the 
members of the House across that 
the countries which have sought to 
pressurize us—US have claimed that 
they have nothing to do with devalua
tion, and if today U.S. insists that 
devaluation should be maintained, let 
it be known, let them say that, and 
then we people will know that US 
is no friend of this country, because 
it insists on a measure which has 
done so much harm to this country.

Thirdly, there are the economic con
sequences. Here also the Government 
were very casual in dismissing the 
objections. Now let us apply our 
mind to one simple fact. What hap
pens when an individual takes 57.5 
per cent less on what he sells and 
pays 57.5 per cent more on what he 
buys. Ordinarily, you would say that 
this man is mad, he does not know 
the simplest of arithmetic, that if he 
pays more and takes less he is only 
on one road, the road to bankruptcy 
and perhaps a better road, the road 
to a lunatic asylum. ^

Now, what was this government 
doing that this simnle equation was 
not known? What indolence of mind 
was in this government that it could 
not see that when in one exports, we 
shall receive less, and on imports,, 
double our volume of exoorts. we 
shall have to t»av more? What was this 
government doing? Was it sleeninc? 
Was it not canahle of a little calcula
tion? Now that is a point which I 
would like the Finance Minister to 
explain.

Secondly, what is happening to pro
duction? When you add 57.5 ner rent 
to your imported components and raw
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Materials, you must rase the price of 
those manufactured articles and those 
manufactured articles communicate 
that rise to other articles of a similar 
kind—articles which compete with it« 
articles which subst.tute for it—and 
they communicate then the whole 
increase to the general price level. 
This is what has happened. The rise 
in the index from 171, at the time 
devaluation was introduced, to 203 at 
present is due only or largely to 
devaluation. Is the Government pre
pared, just because it wants to humour 
some World Bank which has warned 
it that foreign aid may be reduced, 
to impose this burden which will con
tinue to rise without realising that by 
putting this imposition on the people 
they are doing something which is 
cruel to the people but which s also 
very foolish of the party in power? 
We have, therefore, to give up devalua
tion. If the Finance Minister had 
any reason beyond sayn* that it is a 
fact, he is welcome to state it. The 
country expects him to state it as to 
why and how he comes to the con
clusion that devaluation is irrevocable. 
If it could be imposed, it can be 
revoked a'so. Those two things are 
very simple. It was in the power of 
the Cabinet and it should be st'll in 
the power of the Cabinet to do so 
specially wh°n th«re is such a large 
chorus of disapproval from this sida 
of the House.

The second equation that I would 
like to put to the Finance Minister, 
which has been put by my good 
friend on this side and also on the 
other side, is about food production. 
Food production is a vital part of the 

"equation of inflation. Prices have 
risen so much that we are at a stage 
when one wonders how the poor 
live from day to day, how they ma
nage to pay a rupee for eight chha- 
tanks. What has the Government 
done for food production? You see 
the Bfedget The increases are very, 
very nominal. Even if thf*y were 
more, is It not preposterous that 
when there are no transformers, no

power stations, no high-tension lim * 
no poles to carry electricity to our 
villages and bring water to out
fields, we should talk this morning o f 
TV sets at a crore and a hall? Are 
you serving the common people or »  
small elite which can afford to buy 
a TV set? I cannot understand how 
any country or party, which pleads- 
or stands for democra ic socialism, 
can think in terms of TV sets, or Rsl 
71 crores for atomic development*, 
when such simple things as trans
formers, high-tension lines, pump 
sets are not there.

Shri K. N. Tiwary: It helps agri
culture also.

Shri Lobo Prabhu: I am very glad 
that there is so much imagination in 
the Congress Par y that they think 
that a TV set in Delhi is helping our 
agriculture in the villages.

Shri K. N. Tiwary: Atomic energy, 
I mean, not TV sets.

Shri Lobo Prabhu: How much has 
atomic energy been produced in this 
country’  What have you got but a 
few isotopes? Is that going to meet 
your agricultural needs this year, next 
year or when? You should know what 
you are saying before you stand and 
interrupt a maiden speech.

Shri K. N. Tiwary: That would
help agriculture.

Shri P. K. Deo: In a maiden speech 
there is usually no interruption

Shri Lobo Prabhu: You talk o f 
rural orientation of planning, and 
what are you giving to agriculture? 
If you total up, you will find that 
you are doing nothing else except 
give a few grants to States, a few 
loans to States and some more money 
for co-operation. What does your co
operation do? The Reserve Bank it
self revealed that those who own less 
than Rs. 500 or 1000 in assets receive* 
only 3 per cent of the money mute 
available by cooperation. To wfaow
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*doM the money go? It goes to those 
who have assets of more than Rs. 
20,000. The contribution, through co
operation, to these people is 33 per 
.cent. Cooperation has come to be a 
means of political power. Most of 
your people in cooperatives are just 
politicians from the Congress Party 
•or anyone except those of the Oppo
sition. This cooperation will not 
help. You must think o f . making 
money available to the common man.

Shri K. N. Tiwary: it is a wrong 
statement

An hon. Member: No interruption 
please.

Shri Lobo Prabhn: The third
•equation that I want to put to you is 
this planning, on which there is so 
much difference of opinion and so 
much of confusion of ideas. What I 
would suggest for your Plan is a 
phase of complete arrest in respect 
of everything but agriculture. Our 
agricultural base must be restored. 
If you cannot stop some consequen
tial schemes, there are many new 
schemes you can stop and divert that 
money to agriculture. And agricul
ture requires to be s'udied It cannot 
be improved if your Ministry does 
not take note of what th» villager 
wants. It is tragic. I have reported, 
time and again, to the Deputy Com
missioner—I do not know how many 
times I have writ'en to him—that no 
one can obtain an electric connection 
in my constituency unless he pays 
Rs. 100 at least to the supervisor. The 
Deputy Commissioner admitted that. 
What are you doing about it? Wha‘ 
is he doing to stop this kind of im
position on the common people? 
There are applications which have 
been waiting for several years be
cause more has been demanded and 
there has been argument as to how 
■and when it is to be paid.

List us think of agriculture. Let 
t*s turn some o f our surplus staff 
*ere to the villages. Let them go and

supervise the operations there. Let 
us reduce the administrative ex
penditure here. It is something that 
you have missed that the Home Min
is er here declared two years ago 
that the staff was surplus in many 
departments and in his own depart
ment by 25 per cent. But the expen
diture on the administration has 
been constantly rising and to an al
ready over-staffed adminis.ration, 
you are adding more. Thus, you have 
taken that money away from agri
culture.

One more thing, the bank rate. 
Your statistics, if you would care to 
see, make it clear that the moment 
you raised your bank rate to 6 per 
cent, the scheduled bank rate went 
upto 10 or 11 or even to 12 per cent 
and investment and greater produc
tion almost became impossible. It 
may be coincidental to say, by way 
of explanation, that the British bank 
rate had been raised from 6 per cent 
to 7 per cent. The British rate has 
now been reduced from 7 per cent to 
6 per cent. Are you prepared still to 
keep your rate at 6 per cent so that 
the Reserve Bank may give you Rs. 
60 crores more of profit on the loans 
advanced by it? If you want to have 
investment, if you want to have 
more production, you have to think 
immediately in terms of reducing the 
bank rate. There is no justification 
for a bank rate like this which is 
carried into the prices, a bank rate 
which inhibits production and which 
inhibits investment If you have any 
justification for raising this rate, the 
House, the country, the industry, ex
pects to know it from you. Other
wise, they will just say that the pat
tern of the budget and the financial 
administration is going the same way 
when we have a new Finance Min
ister who has been praised at least 
by some people, for his pragmatic 
approach.

I have given you these four equa
tions and I would like you to apply 
your pragmatism to these equations 
and let the country know that at 
least some measures are being taken
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to reduce inflation, some measures 
are being taken to restore the foreign 
exchange of this country to what it 
was one year ago, some measures are 
taken to give agriculture the men, 
-money and material that it requires, 
some measures are taken to reduce 
the over-staffed administration. If 
you fail to take these measures, it is 
not only your party but it is the 
country which faces a very very 
grave threat, the threat of extinction, 
the threat of suicide because you will 
not think, you will not change and 
you will not, therefore, do to the 
country what it expects you to do 
for it.

Shrl Umanath: The interim budget 
of the Government discloses the 
usual financial gangsterism of the 
Congress Party in the name of a 
national budget.

An hon. Member: What did he
say?

Shri Umanath: I said, financial 
gangsterism. I will make myself 
heard.

The Finance Minister has conceded 
stagnation and deterioration in all 
the essential scctors of the economy. 
While referring to the consequences 
of this crisis in the economy, he re
fers to all consequences excepting the 
one that relates directly to our peo
ple. For example, the entire textile 
industry is being closed down every 
week one additional day. So also 
many of the mills in our country have 
been totally closed. In Coimbatore, 
for example, six mills s'and closed 
for so many months. Then, in many 
of the textile mills, delayed wages 
are being paid, wages are not paid 
on the dates on which the Statute 
provides that they must be paid. In 
my own constituency, the Cauvery 
Mills, for the past three or four 
months, are paying on the 18th, 20th, 
14th, like that. I am giving the vari
ous features of this economy in 'his 
particular industry. This is a con
sequence of the crisis in the economy

end X find that the Finance Minister, 
when he refers to the consequence on 
the capital market, its sluggishness 
and the measures for redeeming it* 
does not purpose any concrete mea
sures as to what he is'going to do to* 
see that these mills are immediately 
opened and to see that the order for 
closing every week one additional 
day is revoked. So also, in the case' 
of engineering firms, many depart
ments are being closed and in West 
Bengal, 40,000 persons face retrench
ment on account of the crisis; already 
many have been retrenched.

With regard to handlooms, because 
of the high prices of yarn, an aspect 
of the present crisis, about 15 lakhs 
of handloom weavers in U.P. alone 
—I am coming to U.P.—are starving. 
In our own Tamil Nad, many of the 
weavers are in very bad condition— 
partly employed or totally unemp
loyed—because of the high prices o f 
yarn. And what does the Finance 
Minister propose? Perhaps he thinks 
that these things will automatically 
get rectified along with the result of 
his measures in the general economy, 
perhaps he thinks that they will get 
automatically rectified along with 
improvement in the conditicm* of the 
economy. I would only like to sub
mit that the people are not going to 
wait till his measures improve the 
general conditions and then auto
matically they g;t improved. They 
are not going to wait till then.

Let us examine come of the pallia
tives suggested by the Finance Minis
ter to improve the conditions in the 
country. Some of them are increas
ing production, import liberalisation, 
and increasing exports. These are* 
the very palliatives that were sug
gested by Mr. Sachindra Chaudhuri, 
And Mr. Sachindra Chaudhuri once 
with regard to production said in his 
budget speech that his budget was 
production-oriented. This was one 
of the items he said, production* 
oriented, and we find all these things. 
Mr. Morarji Desai himself comes and 
admits that these thihgs have already-
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f»u«d. But an important thing 
which 1m suggests to the House is 
that he is going to put a stop to defi
cit financing. Naturally, Members 
from this side doubt this, because 
these statements were made before 
also. What is the guarantee that he 
would s.op deficit financing once and 
for all? The hon. Finance Minister 
replies to that question not on the 
floor of this House but on the floor 
ot this house among the press corres
pondents . In order to make us beli
eve that he can do that, he says ‘See, 
for example, during the Second Plan, 
the target of deficit financing was Rs. 
1200 crores, but I have seen to it that 
it was resorted to only up to Rs. 1150 
crores; I have seen to it that it is Rs. 
50 crores less than the targeted amo
unt. So, I am able to do it; now, I 
am the Finance Minister, and so, I 
shall be able to do it. That is his 
argument. When some hon. Members 
from this side used to say that Shri 
Morarji Desai did this, he used to 
say at that time ‘No, I did not do it. 
But the Cabinet did it’. But, now, 
Shri Morarji Dssai says ‘I did it 
before, and I am going to do it.’ All 
right, let him have the credit for it.

The Deputy Prime Minister and 
Minis*er of Finance (Sh-i Mo-arji 
Desai): May I correct the hon. Mem
ber and say that he ne»d not draw 
inferences from things which I have 
not said? I only said that this could 
be done and I had not said that I 
could achieve if; anyhow, it is not a 
question of myself doing it, but it Is 
a question of the Government doing 
it.

Shri Umanath: All right, he has 
come to the proposition again. But 
in the press it had appeared that he 
had porn ed out the figure of Rs. 1150 
crores as against Rs. 1200 crores. I 
am sure he cannot deny that.

Shri Morarji Desai: The Central
Government had done it.

Shri T7man&th: He is misleading
tte public when he says that the tar. 
f*t was Rs. 1200 crores, I would

like to read out what is stated in this 
connection at page 85 of the Second- 
Plan. This is what it says:

“Comming to an assessment of 
the likely reactions of the propos
ed deficit financing in the Plan, it 
may be noted that against the 
deficit financing of Rs. 1200 cro
res, we must set off the drawing 
down of sterling balances by Rs. 
200 crores. The remaining defi
cit of Rs. 1000 crores represents 
the net addition to currency in 
response to the government’s 
budgetary operations.”

So, the actual target for deficit 
financing was only Rs. 1000 croros. 
Shri Morarji Desai admits that it has 
already been resorted to the extent 
of Rs. 1150 crores. So, he admits 
that he has resorted to deficit financ
ing to an extent more than the target 
of Rs. 1000 crores, by Rs. 150 crores. 
This is how he is trying to distort the 
actual picture.

While he was in charge of finance 
during Ihe Third Plan, especially the 
first two years of it, I. find from the 
Reserve Bank figures that Rs. 550 
crores was the target for the entire 
period of five years, but during the 
first two years themselves the deficit 
financing wis Rs. 339 crores; in other 
words, it was more than 62 per cent 
of the target. And who did it? It 
was Shri Morarji Desai, because he 
was in charge of finance during the 
first two years of the Third Plan. So, 
his capacity to stop deficit financing 
is a myth created by a jugglery of 
figures.

Yet, if he seriously states that he 
is going to stop deficit financing, lie 
is going to do so by pruning the Plan. 
Pruning the Plan means virtually the 
halting of major indus rial activity 
and industrial advance and concen
trating on agriculture and agro-base<f 
industry. It means a plan to Import 
intermediate goods, fertilizers, pesti
cides and insecticides. That was 
exactly what Ihe Americans wanted 
us to da  Now, the Indian capitalist
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class is licking the spittle o f the 
American capitalists, and Shri Morar
ji  Desai is jus: putting forward the 
same thing here as his own. It is a 
shameful position.

Now, I come to the question of 
overdrafts. Shri Morarji Desai says 
that he is going to see in the name of 
financial discipline that overdrafts 
from States will be firmly put down 
by giving them notice and doing 
other things. I would like to sub
mit that overdrafts by the States are 
not something new. This thing has 
bean going for long. Why did this 
Government not stop it before? 
They did not stop it then and they 

‘did not take this decision then, but 
they are lilting it now only. They 
did not s op it then because the Gov
ernments in the States were Congress 
Governments, but now because there 
are non-Congress Governments in 
certain States, they are coming down 
with a heavy hand saying that they 
would give three weeks’ noace .-nd 
so on and then th^y will see that 
there are no more overdrafts. Wny 
are they taking this firm 'decision 
now? They are taking it now because 
there are non-Congress Governments 
in certain States which want to take 
the initiative m respect of problems 
relating to 1he people and they do 
need overdrafts from the banks Just 
al this time, to check the initiative of 
the non-Congress Governments, in 
the name of checking inflation and 
deficit financing, Shri Morarji Desii 
Is now coming down upon them with 
a heavy hand. Perhaps, he would say 
that the prespnt economic conditions 
demand the stopping of these over
drafts. Bu‘ I want to know of whose 
creation the orrsent economic condi
tions are? Th*v are the creation of 
their own Congress-party-run Gov
ernments. Why should the non-Con
gress State Governments be mado a 
aort of hostage to the result of the 
conditions created by the Congress 
Government’s own failures? I sub
mit that they refuse to be hostages. 
After all, what is an overdraft? It is

a loan, unauthorised, that is a ll It is 
a loan from the bank. They are not 
taking gratis money from the bank. 
An overdraft is a loan. Now Shri 
Morarji D^sai says that he will stop 
overdraft* on the part of the States; 
when he says that it means that he 
will stop loans from being given to 
them, in an economy built on loana.%

First of all, I would like to ask: 
before enforcing this discipline and 
stopping loans from being given to 
the States, will the Central Govern
ment stop taking loans from the 
World Bank, the International Mone
tary Fund and other bodies? In fact, 
the Central Government are living on 
loans. This entire Government is a 
‘loan government*. They are living on 
loans from the IMF, the World Bank 
and other agencies and foreign coun
tries.

Shri S. Randappan (Mettur): They 
will fall flat without loans.

Shri Umanath: In facf, the total 
loans taken by this Government from 
sources, Indian and foreign, comes to 
Rs 11,726 crores, that is, Rs. 260 per 
head. This is the basis on which they 
are working, this Government. Let 
me remind thnm that charity begin* at 
home. We all know that saying. Let 
the discipline start with the Centra] 
Government. Even the private sector 
gets overdrafts from the banks. Shri 
Dpsai is not prepared to ban over
drafts to ihe private sector. He is not 
prenared to put a stop to loans from 
any source so far as the Central Gov
ernment are concerned. But he wants 
that State Governments should cease 
taking loans. As I said, the Central 

• Govemmen* will not accept this posi
tion for themselves.

Ultimately he suggests another nal- 
liative. This I find from the report of 
the press conference on the floor of 
this house at some functions. This Is 
freezing of wages and dividends. He 
comes out with the truth. Up has got 
certain tilings up his sleeve. When t
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say *he\ I do not mean Shri Morarji 
Desai as an individual} Minister; I 
mean the entire Congress Government, 
because I do not distinguish between 
the one and the other.

Freezing of dividends and wages, 
this clubbing of dividends along with 
wages for the purpose of freezing it
self is a very cunning strategem. If 
he brings forward some measures to 
freeze dividends, we know that divi
dends will not be freezed. What will 
happen is that the portion of the 
profit which goes from the dividends 
will go into the black-money area. 
There is a big empire in black money 
operating. It will be in their hands. 
It will be freezing only on paper. So 
what will remain really is the freeze 
on wages.

I would like the House to go into 
this question because he has made a 
positive statement that he is seriously 
considering this question of a wage 
freeze.

Shri Morarji Desai: Where have I 
said it?

Shri Umanath: It is in the press, the 
papers. I have got the cuttings.

Shri Morarji Desai: Show it to me.

Shrl Umanath: I will bring it. It 
was stated on the All India Radio also 
that Shri Morarji Desai replied that he 
is seriously considering this ques
tion.

Shri Sheo Narain (Basti): Let
him quote it.

Shri Umanath: I will bring it to his 
notice on the floor of the House. It 
was also announced on the All India 
Radio.

An bon. Member: He is going back 
on it.

Shri Umanath: This is also contain
ed in the 16 points which he advocat
ed after devaluation. He cannot back 
out of i i

In the present condition of wages, 
what does a wage freeze mean? I am 
taking the base year as 1855 and cal
culating certain indices. The all- 
India consumer prica index in 1964 
based on 1955 (100) comes to 158.4. 
The index of cash wages will be only 
130.6. The index of real wage is 83.3. 
If on the basis of the 1955 Index, the 
real wage is 100—I have calculated on 
the basis of the Reserve and
other government statistics—the real 
wage index is 63.3. The actual trend 
is of real wage going down, even 
without a wage freeze. There is no 
question of freezing real wage because 
the real wage is already going 
down. A wage freeze will mean 
a freeze on the cash wage. 
Let us be clear about it. Even when 
the cash wage has gone up to 130, the 
real wage goes down to 83, and if 
Shri Morarji Desai imposes a freeze 
now, what will happen is that the 
fall in real wage will be very steep. 
A point is sure to be reached when 
there will be no wage to freeze and 
then millions and millions of families 
in this country will come under 
the threat of all their budgets 
being freezed. That will be the 
point when millions of our people, 
the workers, the employees and mid
dle class people will unite to freeze 
this Government itself. Let Shri Mor
arji Desai know that he is traversing 
a very dangerous path. Perhaps he 
will say, ‘I am bold’. Let him under
stand this. Some people hay that a 
person who commits suicide requires 
some boldness. But here iT is cowar
dice that is required for doing this. 
If Shri Desai is considering this ques
tion of freezing wages, he will be ex
pressing not boldness but what In es
sence will be only cowardice. That is 
what I say on this point.

15 hr*.

Is there a way of development 
without pruning industrial activity in 
advance, without resort to deficit 
financing, without inflation and attack 
on the working people? There is. Let

2836 (Al) LSD—S,
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us take the question o f foreign ex
change, foreign trade The Govern
ment admits that foreign-exchange 
reserves are sinking, and many of 
them also admit m the Congiess 
Party that foreign trade is the hunting 
ground for dealing m all sorts of 
burglaries m foreign exchange and 
looting of foreign exchange, bul this 
Government is not prepared to take 
over foreign trade at least in some 
major items, xn some sectors So 
there is a way-out, but they are not 
prepared to adopt that

So also, they talk of the capital 
market being sluggish, prices increas
ing Are they prepared to put a stop 
to speculation7 No, because putting a 
stop to speculation, will mean actually 
gomg into this black money. Mr 
Morarji Desai during the previous 
Parliament had calculated that this 
was roughly about Rs 3,000 crores So 
when you say that the c a p i t a l  m a r k e t  

u sluggish, the price increase h a s  t o  

be stopped, if you are really serious 
about that, you would have suggested 
some serious steps to see that this 
huge black money is taken out On 
the other hand, f r o m  the budget 
speech I find that this season m o r e  

money has been advanced f r o m  t h e  

Reserve Bank than m the previous 
season Yet, what does he say’  They 
are watching the situation When D r i -  

ces have gone steeply high, when the 
capital market is sluggish and when 
he admits that more advance has been 
given during this season, he says they 
are watching the situation. This is 
the position they take

So also the question of food crisis, 
which has more or less become per
manent dunng the last one and a 
half years Even at this point they 
are not prepared to touch the ques
tion of proprietorship of land Land 
to the tiller if the basic question

So, the alternatives are: either hit 
development, hit the country and 
tide the tiger as he is doing now,

or hit big business, foreign and 
Indian, hit vested interests in land 
and traverse the path of self- 
reliance in economy, accelerated 
development and higher standards 
of living This latter path this Gov
ernment is incapable of under
taking because of their connections 
with big business and landlords. 
This path can be taken up only by 
a Government which is free from 
big business, free from the land
lords and vested interests, whether 
foreign or Indian So, as long as this 
Government is in power, this path 
they are not going to choose

Mr. Chairman: Shri Visvambharan 
Shn Morarji Desai

Shri Morarji Desai: I have heard 
with great attention and interest all 
that has been said by the hon Mem
bers on the interim proposals which 
have been before the House

It has been said that we have not 
yet taken any lesson from what has 
happened in the past, and many things 
have been said which show that 
those who speak do not want to 
advance from the positions that they 
have taken m the past

Criticism is very healthy, I consider 
it healthy myself, and therefore it is 
not the criticism about which I 
have anything to say I should 
certainly like to assure my hon 
friends that we shall pay full 
attention and respect to whatever has 
been said and we shall try to profit 
by the suggestions that have been 
made, provided they are capable of 
giving us benefit, and giving us some 
useful results I was not surprised 
that the hon. Member who spoke last 
used all sorts of adjectives .

Shri Umanath: Very decent ones.

Shri Morarji Desai: He said that
finanoaal gangsterism is responsible 
for many evils. What could a pensOB
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who believes only in methods of 
gangsterism say? I could not under- 
stand it  Otherwise, how can he call 
it financial gangsterism? But he pro
bably thinks only in terms of gangs
terism in everything he wants to do. 
We are not interested in gangsterism 
at all; if we are interested in anything 
we are interested in breaking it, not in 
adopting it. He said that I had made 
certain statements in the Press but 
he did not seem to have seen what 
was inside the reports; he read pro
bably the headings only.

Shri Umanath: I will bring the 
cutting to you.

Shri Morarji Desai: If he would read 
it fully, he will see that I have never 
said anywhere that I am going to do 
this or that or the other thing___(In
terruptions.) I have said that all 
these will be considered; I am con
sidering everything, every suggestion 
that is made, provided it is capable 
of being considered. My hon. friend 
believes in a particular philosophy of 
life and this Government and I 
believe in a different philosophy of 
life. That is the fundamental thing. 
There seems to bo very little meeting 
ground betwen the two philosophies. 
One believes in dictatorship which is 
gangsterism. We believe in full liberty 
of the individual___

Shri Umanath: To exploit the peo
ple.

Shri Morarji Desai: My hon. friend
only knows exploitation and they be
lieve in exploiting the poor.

Shri Umanath: The big business
and the big capitalists exploit the 
poor.

An hon. Member: Can there be a 
running commentary like this?

Shri Morarji Desai: I do not think 
running commentaries should be pre
vented; let them go on with it  After 
all, it is a matter of meeting these 
commentaries. But then when my hon. 
friends begin to speak and they are

interrupted, they object to it, though 
they themselves begin to interrupt 
with vengeance every time any hon. 
Member from this side speaks. How
ever, I do not object to it because it 
adds zest to what I speak. They sup
ply me more arguments than they 
demolish. He also said that wage 
freeze would mean unhappiness 
only for the poor and the wage- 
earners. He forgot that when I 
talked of wage freeze, I did not talk 
of wage freeze only, not even only of 
divident freeze. I also said that the 
prices also must not rise; they must 
be stable or they must come down.. 
(Interruptions.) All these three 
things I had said earlier, I had given 
a paper to the working committee 
and there was some reference to 
it. If that paper is read, my hon. 
friend will be wiser. He does not 
want to be wiser;" he wants to make 
me wiser. I am prepared to take 
wisdom from him provided it is wis
dom.

Shri Umanath: I do not want your
wisdom.

Shri Morarji Desai: If the people
or the wage-earners have not to pay 
higher prices and if we can then save 
money for raising our economy, will 
it not benefit the poor? How else 
are we going to benefit the poor, I 
want to know. His formula is to re
move all the people whom he considers 
rich or whom he calls' capitalists, 
and to substitute for them State capi
talism. That is all that he wants. 
It is ultimately capitalism that Be 
wants, capitalism of one kind or the 
other. I do not want any capitalism; 
I do not want any exploitation of 
anybody. That is what this Govern
ment stands for. When I say T, it 
does not mean T  personally because 
I am a member of the Government, 
and it is the Government which pres
cribes the policies and not an indivi
dual member. I have a hand in for
mulating it, but that does not mean 
that I do this or I do that, but when 
I speak as Finance Minister, I have 
got to speak in that manner, But If
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1 «m  on the brain of my hon. friend, 
what can I do? It only gives him 
fever; nothing else. And that is 
why he goes on speaking only about 
me and nothing more. Well, I am glad 
that he does so. I do not want to 
pursue at it further, but it was neces
sary to refer to it in order that we 
may have more useful discussion in 
this House I want to profit by this. 
1 do not want to enter into 
any arguments at this stage 
because we are still framing the 
nation's budget; today, we are only 
concerned with a vote on account for 
four months with no new policies. 
It is, therefore, premature to speak 
about policies today.

One hon, friend posed before me 
four questions and wanted that I 
should reply to them here. If I 
were to speak about all the points 
raised by every hon. Member, I 
believe, I cannot do so within less 
than five to six hours. I do not think 
that that is how we should spend our 
time here. But when he said that 
taxation and inflation go together, I 
do not understand how he says that 
this is always true. All taxation 
does not go with inflation. It is 
true that some of the taxes do in
crease prices; that is quite true. 
Sometimes it becomes necessary to 
do so, when commodities are scarce, 
so that there is no run on them. In 
that sense it is true that taxation in
creases prices. But all taxation 
does not do sa He asked me a 
question how I said that devaluation 
is a fact and it cannot be changed 
now. I am surprised at this question; 
I should have thought he knew more 
about these matters even -than I. But 
I find that that is not so. Devaluation 
means that we had changed our rate 
of exchange with currencies of other 
countries, and it is done in consulta
tion with the International Monetary 
Fund of which we are a member. 
After changing the rate, we cannot 
again bring it back without their 
consent. TKat goes without say

ing, and it is not aa easy tfcfftg 
to do because ft disturbs so 
many other things, and others will 
not agree. Therefore, it Is not possi
ble tp change it in that manner. It is 
not possible for Government to say 
that we had once decided upon 
devaluation and now we reserve H 
and restore the original rates of ex
change of foreign currencies. Let ray 
hon friend study those rules, laws 
and regulations and then he will 
immediately agree with me.

Shrl Lobo Prabhu: if you can
change in one direction, you can 
change in the opposite one also. If 
you can persuade the IMF to accept 
a lower direction for our foreign ex
change, you can also persuade it to 
increase the same.

Slui Nambiar (Tiruchirappalli): 
They are intelligent; they are not 
fools to accept it.

Shri MonurJI Desai: I do not think
it would be an intelligent process to 
do so at this stage. We would not be 
considered intelligent at all if we 
tried te do so. But it is not possible 
to do so; it is an accepted fact. 
Everybody knows it. I was surprised 
when I heard it from my hon. friend, 
who I consider is a very well-equip
ped man in these matters.

He said something about planning. 
He said, it should be restricted to 
agriculture Does my hon. friend feel 
that agriculture can be benefited and 
we can go ahead m agricultural pro
duction if we give up all other deve
lopment and concentrate all our 
energies only on the fields? He also 
made another surprising statement 
that the staff here should be retrench
ed and sent to the fields. In one 
breath he said, what do people here 
know about agriculture? In another 
breath he said the same ignorant peo
ple should be sent to the fields to 
help agriculturists. I do not know 
how that is going to help. If re
trenchment is made, I am quite sun 
there will be an uproar let this
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very Boupe ihltt “so many people are 
put «Ut ^  employment; what are you 
going to do?”  One als* has to con
sider that, This is not a problematic 
question. As a matter of fact, it was 
said only a year ago in the previous 
House, “What are you going to do 
when you are going to introduce the 
officer-oriented scheme? So many 
people are going to be retrenched." 
These are all problems which have got 
to be considered, because we are in a 
peculiar condition in this country. If 
more jobs were available everywhere, 
then there will be no question of any 
harm arising out of retrenchment. 
But we do not have that in
this country yet. We want to
create that condition. We cannot 
do it overnight; there is no magical 
wand which can do it. We will have 
to develop our economy in such a 
manner that we have development 
in every sector of life, so that more 
and more jobs are created and more 
and more people have a choice of 
jobs. This cannot be done quickly 
in a poor economy like ours. The 
economy was not made poor by this 
Government. It is what we have
inherited from the past. We have 
now to change it and make it pros
perous.

It would not be true to say that 
agriculture has been neglected in this 
country. In the first three five  Tear 
Plans I believe, sufficient attention 
was paid to agriculture; money was 
provided and spent. But it is not 
only by spending money that agricul
ture can be improved. Spending of 
money is necessary to a large extent 
but, more than that, what is neces
sary is that the agriculturists, of 
which there are sixty million in this 
country, have got to be enthused and 
have got to be educated to take up 
agriculture on modern lines. All that 
is being done and agricultural pro
duction is going up. But if bad 
seasons come Government cannot 
be held responsible for it. Of 
course, there are a few friends who 
always think that this Government is 
responsible for everything that hap
pens in this country. Well, that is 
paying a great tribute to the power 
of this Government to regulate 
everything. But it is not possible for 
Government to regulate nature or 
natural conditions. It is possible for 
the Government to understand the 
natural conditions and to so adjust 
its operations that we benefit by the 
natural conditions and we overcome 
the evil effects of the natural condi
tions that may arise.

It is true we have received a set
back today. But the set-back is not 
a creation of Government. You might 
say that Government did not stop the 
set-back and that was its fault. One 
might even say that that is true. But 
even if one is very clever, one can
not always remedy a state of affairs 
for which one is not responsible and 
sometimes for which the means are 
also lacking. We received a set-back 
on account of several reasons. The 
chief of it was that we have had a 
few bad seasons during the last four 
years. That has brought down our 
agricultural production and we have 
not been able to make much progress 
in the agricultural production to 
which we have bean paying a lot of 
attention.

That is what we are seeking to do. 
It is, therefore, that more and more 
irrigation facilities are being created 
in several ways—big irrigation works 
are there, medium works are there, 
minor works are there, more and 
more wells are being dug, tube-wells 
are there. All this is being done. But 
this is again a matter of finances. 
They must be available. And, when 
all these things are to be done we 
must also have the capacity to have 
the instruments for doing these 
things. 12 we, therefore, do not look 
at our industrial development and do 
not raise our industrial development 
to as great an extent as it is 
possible within our resources today 
we will not be able to benefit «ur
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agriculture either This industrial 
development and agricultural develop
ment have to go side by side 
Moreover, if so many people have 
to live on agriculture, as much 
as 70 per cent m this country, their 
condition cannot be improved because 
more lands cannot be brought under 
cultivation We have not got more 
lands to bring under cultivation for 
all these people Therefore, these 
people will have to be diverted to 
other occupations To what other c< - 
cupations can they be diverted unless 
it is in the industrial field? Whether 
they are large industries, whether 
they are small industries or whether 
they are medium industries Ihev 
must be industries Unless we have 
also large-scale industries it will not 
be possible for us to feed our medium 
scale industries and also small scale 
industries It is, therefore necessary 
for us to concentrate on heavy 
industries Heavy industries do not 
give Teturns immediately That 
creates a complication All these 
things have to be taken into con 
sideration, and we have to see 
that we so co-ordinate all these dove 
lopments that we receive full be n< fits 
from all the development progiamme 
that we undertake The conditions 
m which we are today are con 
ditions which are a challenge to 
us and we have got to gdt over 
them If some hon friends say 
that whatever may be the conditions 
our Plans must be larger, I should 
be very happy if I can make them 
If they think that that can be done 
only by printing notes m ithe Govern
ment press I am afraid they are say
ing something of which they per
haps do not know what the implica
tions will be Perhaps, they want 
chaos m this country so that their 
game may succeed Well I do not 
want to play into their hands

At the same time, it is necessary for 
us to make the maximum effort 
to see that we do not have a stagnant 
economy. We have to see that the

economy goes ahead, that production 
inci eases in all fields and we are able 
to have our development a>t an increas
ing rate year by year For this we 
have to mobiles all our resources

But deficit financing has been res
ponsible for some rise in prices 
and if you want to see that the prices 
are brought down, then we will 
have to make a supreme effort 
to see that deficit financing does not 
take place All that I said was that 
we are going to make our maximum 
effort t6 do so and I look foiwuid to 
co operation and help from all hon 
Members, instead of warnings and 
threats Of course warnings and 
threats mav be given and I will accept 
them But the\ will not deter me 
from doing what is right Deficit 
financing is not indulged m by one 
State only Several States are res 
ponsible for it and they were support
ed by governments which were run by 
Congressmen Therefore it is ndt a 
question of going at people who are 
not Congressmen and who are run
ning the States It is a good thing m 
rm view that there art different 
parties running different State 
Governments in tins counliy It 
will show how we arc able to 
co operate with each other now 
There was an artificnl condition in 
our democracy before when all other 
parties did not think or did not hope 
that they could run governments or 
show what they do Therefore 
it crcated a very artificial condi
tion Today I think the conditions are 
becoming more natural and they are 
going to test our capacity, how 
best we think m terms of *the country 
and not in terms of party alone It is 
not because there are non-Congress 
governments in some States that deficit 
financing must be stopped Deficit 
financing has to be stopped if we 
want to bring health into our sick 
economy and, therefore, I am quite 
sure that all States will help us And 
it is not as if this effort was made only 
today Even in 1962 this had been 
arranged with the States and all the
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States agreed to it  Afterwards I 
found again it went on, I cannot say 
why. They had agreed not to 
do it, but again they had another 
run for it. I am quilte sure that the 
States will agree to reasonable solu
tions of this problem. I have there
fore requested all the Chief Ministers 
and Finance Ministers to come here lor 
a discussion on 'this matter and we are 
going to discuss it. It is therefore 
that I cannot say anything today as to 
what we will do and what we will not 
do. When my hon. friend quoted me 
in the press, he did not say that I 
told the press that I could not tell 
anything which I would not tell the 
House first. I could not tell anything 
new and I had nothing new to tell 
them at that time. And yet, of course, 
there are some headings which are 
sometimes put up in the press which 
are believed in by some people be
cause they have perhaps not the time 
to go into the substance of whatever 
has been written. But it is good that 
I am reminded of it, because I will 
bc more careful in future. I thank 
hon Members for doing so.

May I say, that, whatever planning 
may have done or not done in this 
country, it has certainly helped us to 
think on scientific lines in the matter 
of our development and I have 110 
doubt that if planning had not been 
done in this country for the last 15 
years or more, we would have come to 
grief in this country? Planning today 
is now recognised even by very much 
developed countries because they also 
find that after all the development 
that they have made there is a danger 
of their relapsing. For that also plan
ning is necessary. That is what they 
have realised

Of course, I cannot say that there 
are no faults in our planning. We are 
certainly learning by experience and 
we are trying to profit .by whatever 
mistakes may have been committed; 
but those mistakes were committed 
honestly and not deliberately. This 
ought to be recognised by those who

look into them. If there are delibe
rate mistakes, certainly they should 
not be excused; but if those 
are due 'to calculations which were not 
based on all the knowledge that can 
be available to anybody, one has to re. 
cognise that the faults were honest and 
that 'they were not deliberate. This is 
what one can readily admit.

It is, therefore that we have to 
consider all these matters and see 
what we can do. I have not said that 
the Plan should be big or small. I 
have never said that; but I have said 
that the Plan must be equal to the 
resources and not more than that. I 
have come to the conclusion that we 
must now work on balanced budgets 
and not on deficit budgets. If we do 
not do so, we will come to grief. But 
we have also to see that we mobilise 
larger resources and mobilise them in 
such a manner that they do not lead 
to greater increases in prices. That is 
what we have got to do.

All this requires a lot of thought, a 
lot of consideration, a lot of discussion 
and consultation. This is what is being 
done. It is in this spirit that I 
requested hon. Members of this House 
to help me and Government by giving 
their concrete suggestions in this mat
ter.

It was said that we should tax only 
the rich and not the poor at all. If 
we take away all 'the wealth of the 
rich, even then we will not be able to 
distribute more than a few rupees to 
poor persons in this country. Alter 
that, what is going to be done? 
Of course, I was told by one or two 
hon. Members, who believe in the 
Communist philosophy, that there 
should be no indirect taxes; but they 
forget that in the land of their admi
ration there are only indirect taxes 
and no direct taxes or very few direct 
taxes. There the income-tax rate is 
only 12 per cent or something like 
that, -but practically 50 per cent of the 
earnings of every parson comes as in
direct taxes in the State's treasury.
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That is what is happening. That is 
true also for the lowest wage earner. 
Why do my friends, therefore, pres
cribe to me something else here?

Shri Tofendra Sharma: Because
there are no private enterprises and 
the capitalists and the propertied 
classes in Socialist countries. Because 
of this difference we warrt direct taxes 
here.

Shri Morarji Desai: My hon. friend 
forgets that there are other propertied 
classes there who wield other 
properties. It is State capitalism and 
the State wields the capital; a few 
people only benefit by it and not all 
people. We do not wan't that condi
tion. We want all people to profit by 
all the development that takes place 
nere That is why we have selected 
Or we have adopted a philosophy of 
life in our Constitution. If my hon. 
friends do not believe in that Consti
tution, they can certainly try to get 
that Oonstituion changed in a constitu. 
tioal manner That they can certainly 
do. (Interruption) I have no objec
tion to that. But this is not the place 
where we can talk as we talk in elec
tion meetings. That I must say. At 
any rate, the manner in which it was 
done reminded m? of some meetings 
in Bihar.

8hri Yogendra Sharma: You cannot 
forget that experience.

Shri Morarji Desai: Yes, because I 
know who gave me that experience

Shri Nambiar: Did the hon. Finance 
Minister indulge in such speeches?

Shri Morarji Desai: I did not behave 
like that. I was a victim of that be
haviour and in spite of all the provo
cations, 1 saw to it that others did 
not do it. My fellow workers did not 
do it. That is the different between 
me and my hon. friend who interrupt
ed me.

Shri Yogendra Sham a: Shri Madhu 
Limaye had 'the experience of your 
workers.

Shri Morarji Desai: Then, there Is the 
question of economies in Government 
expenditure. We have to make econo
mies in Government expenditure. But 
sometimes it is said that we can save 
Rs. 300 crores or Rs. 400 crores in 
administrative expenditure alone. My 
hon. friends forget that the expendi
ture on administrative services at the 
Centre amounts to only Rs. 225 crores. 
How am I going to save Rs, 300 crores 
or Rs. 400 crores out of Rs. 225 crores?
I do not know. Out of these Rs. 225 
crores, Rs 50 crores or Rs. 60 crores go 
to the police and some other expen
diture like that which cannot be cur
tailed and the expenditure additional 
police is also incurred in order to help 
our defence services on account of the 
conditions which have been created 
in this country by some of our neigh
bours. And that cannot be avoided. 
That has got to go on Therefore, 
ultimately it is a question of making 
economies in the expenditure of about 
Rs. 160 crore on administration. 
There, whatever can be done is going 
to be done

The Administrative Reforms Com
mission has been set up by the Gov
ernment and I am Quite sure that 
within a few months, we will receive 
their recommendations. It is not pos
sible to make retrenchment with one 
stroke by having an ad hoc cut in ser
vices like that. We have got to see 
that we do it in such a manner that 
efficiency is increased and not ham
pered or that it does not deteriorate. 
That is why we have got to wait for 
considered views in this matter.

There is scope for reducing expen
diture on several schemes that we are 
implementing not merely by removing 
the schemes. Where it is necessary 
to remove the schemes because 
no money available, that certainly will 
have to be done—but where they ere
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we will have to fee that they are more 
economical in the sense that the 
full effect is achieved and less money 
is spent is that. That is what we will 
have to see.

Shri S. M. Banerjee (Kanpur): Do 
you anticipate large-scale retrench
ment?

Shri Morarji Desai: If retrenchment 
becomes necessary and vital, it will 
have to be done. My hon. friend may 
say anything he likes.

Shri S. M. Banerjee: 1 have only put 
a question.

Shri Morarji Deaai: He should
know that if retrenchment becomes 
necessary, that is, if the staff is redun
dant, we will have to see thut it is 
not there. You cannot go on paying 
money for no work. That will have 
to be seen. But even there, we are 
not thinking in terms of putting out 
people immediately like that.

Shri Yogendra Sharma: Will you
start retrenchment with the Ministers"

Shri Morarji Desai: Well, my hon. 
friend thinks that all Ministers are 
redundant.

Shri Yogendra Sharma: Many.

Shri Morarji Deaai: He might think 
that the Government is redundant be
cause it is a curb on their activities 
I canncrt help it, if that is so.

An hon. Member: There is one 
Minister for every eight Members

Shri Morarji Desai: There can be 
one for eight Members; there can be 
one for 10 Members or there can be 
one for 15 Members.........

Shri S. M. Banerjee: Why not start 
with the Minister without Portfolio 
(Interruption) .

Shri Morarji Desai: My hon. friends 
are also running Governments. Let

them apply their standards there also.
1 wish to give a certain example. Of 
course, you can cut down the salaries 
also of Ministers, but we must be rea
listic. (Interruptions). We shall see 
the results of that example. Let us 
not hear something later on that the 
results of that are bitter or wrong.

An hon. Member: You will try to 
smash it.

Shri Morarji Desai: Let me assure
my hon. Member that this Government 
will try to help those Government* 
and not try to smash 'them. It will 
be our business to see that they do 
their best within the Constitution and 
we are not going to hamper them. 
Why have we to hamper them? On 
the contrary, they will give us some 
examples it they succeed in doing bet
ter and we will certainly imitate 
them; we would try to profit by 
them and I look forward to that. But 
if they are smashed, then they will be 
smashed for their faults and not for 
our faults; it will be because they are 
not able to keep 'the honeymoon in 
which they have intered. But honey
moons sometimes become infructuous; 
that, we have seen and then divorces 
come. That also happens. But even 
there I would like to see that the 
honeymoon lasts and no divorce 
comes. I believe in that philosophy;
I do not want to help them in having 
divorces.

Shri Kanwarlal Gupta (Delhi
S'adar): Will it come in the Centre
also?

Shri Morarji Desai: Anything can
come anywhere. It is not a question 
of Centre or elsewhere.

Shri S. M. Banerjee: You remem
ber honeymoon even at this age!

Shri Morarji Deaai: I did not hear 
him; otherwise, I would have said 
something, we would have heard some
thing better.

I do not think that I should take 
more time of the hon. House because
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there will be enough time for us to 
examine when the considered propo
sals of Government come before this 
House and then will be the time for 
us to go into these things in greater 
detail and I shall look forward to 
suggestions in the meanwhile from my 
hon friends if they have any to give.

I thank all my hon friends who took 
part in this debate for whatever they 
said because it was good that they took 
interest I only hope that they will 
take more constructive interest as now 
the atmosphere is getting more ready 
for it.

Mr Chairman: The question is:

"That the respective sums not 
exceeding the amounts shown in 
the third column of the order 
paper, be granted to the President, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st da> of March, 
1968, m respect of the heads of 
demands entered in the second 
column thereof against Demands 
Nos 1 to 143.”

The motion was adopted

[The motions for Demands ‘on ac
count' for 1967-68 which were adopt
ed by the Lok Sabha, are reproduced 
below —Ed.]

Demand No. 1—Ministry of Commerce

“That a sum not exceeding 
Rs. 14,72,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
‘Ministry of Commerce’.”

Demand No 2—Foreign Trade

"That a sum not exceeding 
Rs. 13,14,12,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, m respect of 
Foreign Trade'.”

Demand No. 3— Other Revenue Ex
penditure or the Ministry or Com

merce

“That a sum not exceeding 
Rs. 6,35,66,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year endmg on the Slst 
day of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Ministry of Commerce’.”

Demand No. 4—Ministry of Defence

“That a sum not exceeding 
Rs. 27,07,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the 31st 
day of March, 1968, m respect of 
‘Ministry of Defence’.”

Demand No. 5—Defence Services, 
Effective—Army

“That a sum not exceeding 
Rs 2,25,63,67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the SKt 
day of March, 1968, in respect of 
‘Defence Services, Effective—
Army’.”

Demand No 6—Defence Services, 
Effectivf—Navy

“That a sum not exceeding 
Rs 12,98,67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the Slst 
day of March, 1968, in respect of 
‘Defence Sei vices, Effective—
Navy’.”

Demand No. 7—Defence Services, 
Effective—A ir Force

“That a sum not exceeding 
Rs 53,51,00,000 be granted to the 
President, on account, foi ot 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
•Defence Services, Effective—Air 
Force’.”
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Demand No. 8—Defence swwces,—
Non-EFFECTIVE

'That a sum not exceeding 
Es. 8,50,00,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Defence Services-Non-Effective’.”

Demand No. 9—Ministry op Education

“That a sum not exceeding 
Rs. 31,38.000 be granted to the 
Presided, on account, for or 
towards defraying the charges 
dunng the year ending on the 31st 
day of March, 1968, m rcspect of 
'Ministry of Education’ ”

Demand No 10—Education

“That a sum not exceeding 
Rs 3.9,57,000 be gi anted to the 
President, on account, for or 
towaids defraying the charges 
during the year ending on the 31st 
day of March, 1968, m rcspect of 
•Education’ .”

Demand No 11—A rchaeology

“That a sum not exceeding 
Rs 39,57,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Archaeology’.’’

Demand No. 12—Survey of India

"That a sum not exceeding 
Rs. 1,68,10,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Survey o f India’.”

Demand No. 13—Grants to toe Coun
cil of Scientific and Industrial Re

search.

“That a sum not exceeding
Rs. 5,91,26,000 be granted to the 
Presidervt, on account, for or 
towards defraying the charges
during the year ending on the 31st 
day of March, 1968, in respect of 
grants to the ‘Council of Scientific 
and Industrie] Research’.”

Demand No. 14—Other Revenue 
Expenditure of the Ministry or 

Education

“That a- sum not exceeding 
Rs 1,08,50,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March, 1968, m respect of 
‘Other Revenue Expenditure of 
the Ministry of Education’.”

Demand No. 15—External Affairs

“That a sum not exceeding 
Rs 5,52,96,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the 31st 
day of March, 1968, in respect of 
‘External Affairs’ .”

Demand No 16—Othfh Revenue Ex 
penditure of the Ministry of 

Extern Affairs

“That a sum not exceeding 
Rs 5 47,35,000 be granted to the 
President, on account, for or 
towards defraying the charges
dunng the year ending on the 31st 
day of March, 1968, in respect of 
‘Other Revenue Expenditure of 
the Ministry of External Affairs'.”

Demand No. 17—Ministry of Finance

“That a sum not exceeding 
Rs. 89,15,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the 31st 
day of March, 1968, in respect of 
•Ministry of Finance’.”
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Demand No. 18—C ustoms 
‘That a sum not exceeding 

Rs. 1,96,62,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Customs’."

Demand No. 19—Union Excise Duties

“That a sum not exceeding 
Rs. 4,95,18,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Union Excise Duties’.”

Demand No. 20—Taxes on Income in
cluding Corporation tax, etc. 
‘That a sum not exceeding 

Rs. 3,68,52,000 be granted to the 
President, on aocount, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Taxes on Income including Cor
poration tax, etc.’.”

Demand No. 21—Stamps

“That a sum not exceeding 
Rs. 1,42,53,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Stamps’."

Demand No. 22—A udit 
“That a sum not exceeding 

Rs. 6,81,59,000 be granted to the 
President, on aocount, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Audit’ .”

Demand No. 23—Currency and Coin
age

“That a sum not exceeding 
Rs. 4,39,77,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Currency and Coinage’.”

Demand No. M—Mmr
‘That a sum not exceeding 

Rs. 1,15,05,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Mint’."

Demand Kb. 25—K olar Gold Mines

“That a sum not exceeding 
Rs. 1,66,90,000 be granted to the 
President, On account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Kolar Gold Mines’.”

Demand No. 26—Pension and Other 
Retirement benefits.

‘That a sum not exceeding 
Rs. 3,07,60,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Pension and other Retirement 
benefits’.”

Demand No. 27—Opium

“That a sum not exceeding 
Rs. 2,21,29,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect ol 
‘Opiun’.”

Demand No. 28—Other Revenue Ex
penditure of the Ministry or Finance

“That a sum not exceeding 
Rs. 13,10,24,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Other Revenue Expenditure of 
the Ministry of Finance’.”

Demand No. 29—Grants-in- aid to
State and Union Territory 

Governments

“That a sum not exceeding 
Rs. 1,11,40,44,000 be granted to the
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Freskteot, on account, for or
towards defraying the charges
during the year ending on the 31st 
day ot March, 1668, in respect of 
‘Grants-in-aid to State and Union 
Territory Governments’.”

Demand No. 30—Miscellaneous 
Adjustments betweet the Central 
and State and Union Territory
Governments

‘That a sum not exceeding 
Rs. 11,57,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Miscellaneous Adjustments bet
ween the Central and State and 
Union Territory Governments’ .”

Demand No. 31—Pre-partition Pay
ments

“That a sum not exceeding 
Rs. 62,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Tre-partition Payments’.”

Demand No. 32—Ministry of Food,
Agriculture, Community Develop

ment and Cooperation

“That a sum not exceeding 
Rs. 49.64,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Ministry of Food, Agriculture, 
Community Development and 
Cooperation’.”

Demand No. 33—Agriculture

“That a sum not exceeding 
Rs. 7,75,44,000 be granted to the 
President, on aocount, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Agriculture'."

Demand No. 34—Payments to Indian 
Council or Agricultural Research

“That a sum not exceeding 
Rs. 5,50,19,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Payments of Indian Council of 
Agricultural Research’.”

Demand No. 35—Community Deve
lopment Projects and National 

Extension Service

‘That a sum not exceeding 
Rs. 6,31,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the 31st 
day of March, 1968, in respect of 
‘Community Development Projects 
and National Extension Service’.”

Demand No. 36—Forest

“That a sum not exceeding 
Rs. 53,81,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the Slst 
day of March, 1968, in respect of 
•Forest’ ."

Demand No 37—Other Revenue Ex 
penditure of the Ministry of Food, 
Agriculture, Community Develop

ment and Cooperation

“That a sum not exceeding 
Rs. 16,30,02,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘other Revenue Expenditure of 
the Ministry of Food, Agriculture, 
Community Development and Co
operation’.”
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BewtAKD No. 88—M inistry of Health 
and Family Planning

"That a sum not exceeding 
Rs. 11,47,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Ministry of Health and Family 
Planning’.”

Demand No. 39—Medical and Public 
Health

“That a sum not exceeding 
Rs. 6,46,61,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Medical and Public Health’ ”

Demand No. 40—Other Revenue Ex
penditure of the Ministry of Health 

and Family Planning

“That a sum not exceeding 
Rs. 24,37,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Health and Family 
Planning’.”

Demand No 41—Ministry of Home 
A ffairs

“That a sum not exceeding 
Rs. 2,07,60,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Ministry of Home Affairs’.”

Demand No. 42—Cabinet

“That a sum not exceeding 
Rs. 19,85,000 be granted to the 
President, on i account, for or to
wards defraying the charges tturing 
the year ending on the Slst day 
of March, 1968, In respect erf 
•Cabinet’.”

Demand No. 43— ADMimrntATiOK or 
Justice

“That a man not exceeding 
Rs. 1,10,000 be granted to the 
President, on > account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Administration of Justice’.”

Demand No. 44—Police

“That a sum not exceeding 
Rs. 12,48,47,000 be granted to the 
President, on account, for or to
wards defraying the charges d'uring 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Police’.”

Demand No 45—Census

“That a sum not exceeding 
Rs. 32,09,000 be granted to the 
President, on account, for or to
wards defraying the charges d'uring 
the year ending on the 31st day 
of March. 1968, in respect of 
‘Census’.”

Demand No. 46—Statistics

“That a sum not exceeding 
Rs. 1,17.61,000 be granted to the 
President, on account, for or to
wards defraying the charges d'uring 
the year ending on the 31st day 
of March, 1968. in respect of 
‘Statistics’.”

Demand No. 47—P rivy Purses and
Allowances o f  Indian Rulers

“That a sum not exceeding 
Rs. 88,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Privy Purses and Allowances of 
Indian Rulers’."

Demand No. 48—Territorial and 
Political Pensions

“That a sum not exceeding 
Rs. 6,32,000 be granted to the 
President, on account, for or to
wards defraying the charges during



X0S7 ^ x g e t— ' CBAITRA 6, 1889 (SAKA) General Discussion 1058

the yea# ending on the 81st day 
of Bfiftrch, 1988, fn respect of 
^Territorial and Political Pen* 
slonsV*

Demand No. 49—Delhi

“That a sum not exceeding 
Rs. 11,27,44,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Delhi’.”

Demand No. 50—Chandigarh

"That a sum not exceeding 
Rs. 1,33,55,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Chandigarh’.”

Demand No. 51—Andaman and Nico- 
bar Islands

“That a sum not exceeding 
Rs. 2,10,83,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, m respect of 
‘Andaman and Nicobar Islands’.”

Demand No. 52—Tribal A reas

“That a sum not exceeding 
Rs. 7,24,41,000 be granted' to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Tribal Areas’.’'

Demand No. 53—Dadra and Nagah 
Haveli Area

“That a sum not exceeding 
Rs. 15,21,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
o f March, 1968, in respect of 
‘Dadra and Nagar Haveli Area’.”

Demand No. 54—Laccadive, Mxnxcoy 
and A mindivi Islands

“That a sum not exceeding 
Rs. 32,91,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, In respect of 
‘Laccadiva, Minlcoy and Amindivi 
Islands’.”

Demand No. 55—Other Revenue Ex 
penditure of Ministry of Home 
A ffairs

“That a sum not exceeding 
Rs. 1,32,93,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Other Revenue Expenditure of 
Ministry of Home Affairs’.”

Demand No. 56—Department of In
dustrial Development

“That a sum not exceeding 
Rs. 16,46,000 be granted to the 
President, on account, for or to
wards defraying the charges dilnng 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Department of Industrial Develop
ment’.”

Demand No. 57—Industries

“That a sum not exceeding 
Rs. 1,39,39,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March. 1968, in respect of 
‘Industries’.”

Demand No. 58—Salt

“That a sum not exceeding 
Rs. 18,61,000 be granted to the 
President, on account, for or to
wards defraying the charges dltring 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Salt’.”



Demand No. 59—Other Revenue Ex- 
pemmtuee or xbs Department of 
Industrial Development

“That a sum not exceeding 
Rs. 18,74,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1868, in respect of 
‘Other Revenue Expenditure of 
the Department of Industrial De
velopment’.”

Demand No. 60—Ministry of Infor
mation and B roadcasting

‘That a sum not exceeding 
Rs. 6,07,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1966, in respect of 
'Ministry of Information and 
Broadcasting*.”

Demand No. 61—Broadcasting

'That a sum not exceeding 
Re. 2,76,84,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Broadcasting’.”

Demand No. 62—Other Revenue Ex 
penditure of the Ministry of Infor
mation and Broadcasting

“That a sum not exceeding 
Rs. 2,07,17,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Ministry of information and 
Broadcasting'.”

Demand No. 63—-Ministry of Irriga
tion and Power

"That a sum not exceeding 
Rs. 10,94,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1868, in respect of 
•Ministry of Irrigation and Power’.”
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Demand  No, 64—Mqrua 
Scheme

“That a sum not exceeding 
Rs. 72,53,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1908, in respect of 
'Multi-purpose River Scheme'.”

Demand No. 65—Other Revenue Ex
penditure of the Ministry of Irri
gation and Power

“That a sum not exceeding 
Rs. 3,00,58,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Ministry of Irrigation and 
Power’.”

Demand No. 66—Ministry of Labour, 
Employment and Rehabilitation

“That a sum not exceeding 
Rs. 26,27,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Ministry of Labour, Employment 
and Rehabilitation'.”

Demand No. 67—Chief Inspector of 
Mines

“That a sum not exceeding 
Rs. 16,12,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
'Chief Inspector of Mines’ .”

Demand No. 68— Labour and Employ
ment

“That a sum not exceeding 
Rs. 4,80,23,000 be granted to the 
President, on account, for or to
wards defraying the charges d>uring 
the year ending on the Slst Say 
of March, 1968, in respect of 
'Labour and Employment'."
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Demand Ho. 74—Other Rsvemtis ■ * - 
n maevm or got Monanor o r  P ro o -

Demand No. 89 na'imHimnnui o r  
Divlacid  Persons

"That a gum not exceeding 
Rs. 8,99,16,000 be granted to the 
President, on account, for or to
ward* defraying the charges during 
the year ending on the Slst day 
of March, 1968, In respect of 
•Expenditure of Displaced Per
sons’ "

D em and No. 70—O th er R even u e E x - 
w aronfw a  o f  th e  M in is try  or 
L a b ou r, E m ploym ent an d R e h a b ili
ta t io n

“That a sum not exceeding 
Rs. 11,27,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, m respect of 
“Other Revenue Expenditure of 
the Ministry of Labour, Employ
ment and Rehabilitation'.”

Dem and No. 71—M in istry  or L aw

“That a sum not exceeding 
Rs. 20,78,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1988, in respect of 
•Ministry of Law’."

Dem and No. 72—O th er Revenue E x
penditure o f  th e M in istry  o f  L aw

“That a sum not exceeding 
Rs. 72,07,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, m respect of 
•Other Revenue Expenditure of 
the Ministry of Law'.”

Dem and N o. 73—M in istry  o f  P etro 
leu m  and C h em icals

“That a sum not exceeding 
Rs. 8,72,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending' on the Slst day 
of March, 1968, in respect of 
‘Ministry of Petroleum and Che
micals’.”

u ro m  an d  C h e m ic a ls

"That a sum not exceeding 
Rs. 1,02,37,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Petroleum and Chemi
cals’.”

Dem and N o. 75—M in istry  or S teb l, 
M ines and M eta ls

“That a sum not exceeding 
Rs. 13,46,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Ministry of Steel, Mines and 
Metals’.”

Dem and N o. 76—G e o lo g ica l Survey

“That a sum not exceeding 
Rs. 3,40,92,000 be granted to the 
President, on account, for or to
wards defrayingthe charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
'Geological Survey’.”

Demand N o. 77—O th er R evenue E x
penditure o f  th e  M in istry  o f  S tee l, 
M ines and M etals

“That a sum not exceeding 
Rs. 6,33,36,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Other Revenue Expenditure <rf 
the Ministry of Steel, Mines and 
Metals’.”

Dem and N o. 78—M in istry  or T ourism  
and C iv il A v ia tion

“That a sum not exceeding 
Rs. 5,64,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
•Ministry of Tourism and Civil 
Aviation’.”

2886 (Ai) LSD—6.
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B nuM p l$o. 79—Meteorology

"That a sum not exceeding 
Rs. 1,11,67,000 be  granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending'on the 31st day 
o f  March, 196®, in respect of 
‘Meteorology’ ”

Demand No. 80—Aviation

“That a sum not exceeding 
Rs. 3,82,42,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Aviation’.”

Demand No. 81—Other Revenue E x
penditure of the Ministry of Tour
ism  and Civil Aviation

‘That a sum not exceeding 
Rs. 63,06,000 be granted to the 
President, on account, fon or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
*Other Revenue Expenditure of 
the Ministry of Tourism *nd Civil 
Aviation'.”

Demand No. 82—Ministry of Trans
port and Shipping

"That a sum not exceeding 
Rs. 42,51,000 be granted to the 
President, on account, for. or to
wards defraying the charges during 
the year ending on the 31st day 
o f March, 1968, in respect of 
‘Ministry of Transport and Ship
ping’.”

Demand No. 83—Roads

“That a sum not exceeding 
Rs. 4,86,84,000 be granted to the 
President, on account, for; or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Roads’ .”

Demand No. 84—Mercantile Marine

<Tbat a sum not exceeding 
Rs. 57,12,000 be granted to the

?tes?dant, on account, for or to
wards defraying the char
ges during the year ending 
On the Slst day of March, 
IMS, in respect of 'Mercantile 
Marine*.”

Dem and No. 85—L ighthouses and 
L ightsh ips

“That a sum not exceeding 
Rs. 44,60,000 <be granted to tbe- 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Lighthouses 
and Lightships’.”

Demand No. 86—O ther Revenue Ex
penditure of the Ministry of Trans

port and Shipping

“That a sum not exceeding 
Rs. 1,19,21,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the 31st day of March,
1968, in respect of ‘Other Re
venue Expenditure of the Min

istry of Transport and Shipping’ "

Demand No. 87—Department of 
Works and Housing

“That a sum not exceeding 
Rs. 8,03,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the 31st day of March,
1968, in respect of ‘Department 
of Works and Housing’.”

Demand No. 88—Public Works

“That a sum not exceeding 
Rs. 12,90,94,000 be granted to the 
President, on account, for or 
towards defraying the charges
during, the year ending op the 
day of March, 1966, in respect at 
•Public Works’.”
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D em and N o. 89-^ S rA n ox n n r an d  
PnamMa

**rhat a sum not exceeding 
Rs. 4,41,78,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
'Stationery and Printing’.”

Demand No. 90—Other Revenue 
Expenditure of the Department 

or Works and Housing

“That a sum not exceeding 
Rs. 53,83,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect~oi 
‘Other Revenue Expenditure of 
the Department of Works and 
Housing’.”

Demand No. 91—Department or 
•Atomic Energy

“That a sum not exceeding 
Rs. 8,90,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
‘Department of Atomic Energy’.”

Demand No. 92—Other Revenue 
Expenditure of the Department 

or Atomic Energy

“That a sum not exceeding 
Rs. 5,36,33,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Other Revenue Expenditure of 
Department of Atomic Energy’.”

Demand No. 93—Department or 
Communications

‘That a sum not exceeding 
Rs. 4,16,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect' of 
‘Department of Communications'.”

(Vote on Account) 1066 
Bill, 1907-68 

D em an d  No . 94—O verseas C o m 
m u n ic a t io n s  S ervice

“That a sum not exceeding 
Rs. 77,84,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 81st 
day of March, 1968, in respect of 
‘Overseas Communications Ser
vice’.”

Demand No. 95—Posts and Tele
graphs (Working Expenses)
“That a sum not exceeding 

Rs. 58,54,84,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Posts and Telegraphs (Working 
Expenses)

Demand No. 96—Posts and Tele
graphs Dividend to General Re

venue and Appropriations to 
Reserve Funds

“That a sum not exceeding 
Rs. 6,19,02,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March 196B, m respect of 
•Posts and Telegraphs Dividend! to 
General Revenue and Appropria
tions to Reserve Funds’.”

Demand No 97—Other Revenue 
Expenditure op the Department 

or Communications

“That a sum not exceeding 
Rs. 10 5:0,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March 1968, in respect of 
‘Other Revenue Expenditure of 
the Department of Communica
tions’."

Demand No. 98—Department or 
Company Aftairs

‘That a sum not exceeding 
Rs. 8,07,000 be granted to the 
President, on account, for or



towandi  defraying the charges 
during the year ending on the Sift 
day o f March, 1968, in respect ot 
^Department o f Company Affair*’."

Dem and  No. 99— O nto* Revenue 
E xpenditure o r  tbs  Department 

of  Com pan y  A ffairs

“That a sum not exceeding 
Rs. 16,06,000 be granted to the 
President, on account, lor or 
towardb defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
the 'Other Expenditure of the 
department of Company Affairs’."

Dem and No. 100—D epartm ent o r  
P arliam en tary  A ffa ir s

“That a sum not exceeding 
Rs. 2,00,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Department of Parliamentary 
Affairs’.”

to& j D. G. MARCH

D e m a n d  N o . 101—D ep a rtm en t o r  
So cial W elfare

“That a sum not exceeding 
Rs. 5,26,000 be granted to the 
president, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Department of Social Welfare*.”

Dbm and N o. 102—O ther R evenue 
E xpenditure o f  th e  D epartm ent 

o f  S o c ia l W elfa re

“That a sum not exceeding 
Rs 1,14,22,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Department of Social Wel
fare’.”

37, 1967 (V o f  on- Aacowtt) io &  
JSKU, 19674*

Demand No. IOS—D epahkm eht o r
S vn vr

“That a sum not exceeding 
Rs. 24,26,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the S lat 
day of March, 1968, in respect of 
'Department of Supply*,"

Dem and N o. 104—Sumacs and 
D isposa ls

"That a sum not exceeding 
Rs. 1,38,49,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, ih respect of 
'Supplies and Disposals'.”

Dem and No. 105—O th er Revenue 
E xpenditure o f  th e  D epartm ent 

o f  Supply

“That a sum not exceeding 
Rs. 11,71,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
•Other Revenue Expenditure of 
the Department of Supply’ ”

Demand No. 106— P lanning Co m 
m ission

'That a sum not exceeding 
Rs. 58,13,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Planning Commission'.”

Dem and No. 107—L ok  Sabha

"That a sum not exceeding 
Rs. 51,14,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
*Lok Sabha’.”

Demand No. 108—Rajya  Sabha

"That a sum not exceeding 
Rs. 18,70,000 be granted to the
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President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March 1968, in respect of 
*Rajya Sabbat

D em and N o. 109— S e c r e t a r i a t  o r  
t b s  V ice -P re s id e n t

“That a sum not exceeding 
Rs. 87,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
'Secretariat of the Vice-Presi
dent’.”

Demand No. 110—Capital Outlay 
of the Ministry of Commerce

"That a sum not exceeding
Rs. 8,18,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March 1968, m zespect of 
‘Capital Outlay of the Ministry 
of Commerce’.”

Demand No. I l l—Defence Capital 
Outlay

“That a sum not exceeding
Rs. 43,34,19,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March; 1968, m respect of 
‘Defence Capital Outlay’.”

Demand No. 112—Capital Outlay
of the M inistry of Education

‘That a sum not exceeding
Rs. 23,85,000 be granted to the
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay of the Ministry 
of Education’.”

Demand No. 113—Capital Outlay on 
the India Security Press

"That a *tun not exceeding Rs. 
7,66,000 be granted to the Presi-

(Vote on Account) 1070 
BIR, 1967-68

dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1968, in respect of ‘Capital 
Outlay on the India Security 
Press’.”

Demand  No. 114—Capital Outlay  
on Currency and Coinage

“That a sum not exceeding 
Rs. 7,54,49,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay on Currency and 
Coinage’.”

Demand No. 115—Capital Outlay 
on Mints

“That a sum not exceeding 
Rs. 14,21,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay on Mints’.”

Demand No. 116—Capital Outlay  
on K olar G old M ines

“That a sum not exceeding 
Rs. 29,84,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay on Kolar Gold 
Mines’.”

Demand No. 117—Commuted V alue 
of P ensions

“That a sum not exceeding 
Rs. 1,19,33,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Commuted 
Value of Pensions’.”



D e m an d  N o  118— Other C a p it a l  O u t -  
w y  o r  tu b  M in is t r y  o f  F in an ce

•That a sum not exceeding 
2U 50,86,30,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of ‘Other Capital 
Outlay of the Ministry of Fin
ance* "

X07I D G. MARCH

D emand No 119—Capital Outlay
on Grants to State and U nion 

Territory Governments for 
Development

'That a sum not exceeding 
Rs 15,40 60,000 be granted to the 
President, on account, for or to
wards defraying the char- 
ges during the year ending 
on the 31st day of March, 
1988, m respect of ‘Capital Out
lay on Grants to State and Union 
Territory Governments fox Deve
lopment’ ”

D emand No 120—L oans and A dvan 
ces by the Central G overnment

“That a sum not exceeding 
Rs 1,43.71,30,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, m respect of ‘Loans and 
Advances by the Central Govern
ment’ ”

Demand No. 121—P urchase o r  F ood-  
grains and Fertilisers

‘T h at a sum  not exceeding 
Rs. 2,88,30 88,000 be granted to  the 
P resident, on  account, fo r  or to 
w ards defraying the char
ges during the year ending 
on  the Slst day o f M arch, 
1968, in  respect of "Purchase o f 

Foodgrains and Fertilisers’ .”

27, 1967 (V o te  o n  Account) xof: 
Bill. 1967-68 

D em and N o. 12 2~ -O tbbs C a p ita ! 
O u tla y  o r  th b  M in is try  o t  F ood  
A g r ic u ltu r e , C o m m u n ity  Xfennuxr

MENT AMD CoOMAATtbM

T hat a sum not exceeding 
Us. 10,55,29,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of ‘Other Capital 
Outlay of the Ministry of Food, 
Agriculture, Community Develop
ment and Cooperation’ "

D emand No. 123— Capital Outlay or 
the M inistry or Health and F am ily  

P lanning

‘That a sum not exceeding 
Rs 4,81,97,000 be gi anted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the Slst day of March,
1968, m respect of ‘Capital Out
lay of the Ministrj of Health
and Family Planning’ ”

Demand N o 124— C apita l O u tla y
in  Union  T erritories and Tribal 

A reas

'That a sum not exceeding 
Rs 6,39,98,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the Slst day of March, 
1968, in respect of ‘Capital Out
lay in Union Territories ana
Tribal Areas’ ”

Demand No. 125—Other C apital O ut
lay or the Ministry  of Hom e  

A jtairs

'That a sum not exceeding 
Rs 12,20,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the Slst day of March, 
1968, in respect of ‘Other Capital 
Outlay of the Ministry of Hoine 
Affairs’.”
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JDmum No. 126—C AmAii Outlay or 
-the M n o m r  or ImnTBTvux. Develop

ment AND COMPANY APTABffl
"That a sum not exceeding 

Rs. 4,96,96,000 be granted to the 
President, oa account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect ol ‘Capital Out
lay of the Ministry ol Industrial 
Development and Company A f
fairs'.”

(Vote an Account) 1074 
Bill, 1967-68 

D em an d  No. 130—C a p it a l  O u tla y  or 
th e  M to str y  or I n d u strial  D evelop

m e n t  an d  R eh abilitatio n

'That a stun not exceeding 
Rs. 2,62,27,000 be granted to the 
President, on account, lor or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay of the Ministry c£ Labour, 
Employment and Rehabilitation’ ”

"Okmand No. 127— Capital Outlay op 
the M inistry of Information and 

B roadcasting

“That a sum not exceeding 
Rs. 1,69,18,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay of the Ministry of Infoima- 
tion and Broadcasting1.”

D emand No . 128—Capital Outlay on
M ultipurpose River Schemes

'That a sum not exceeding 
Rs. 8,16,73.000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay on Multipurpose River 
Schemes’.”

D emand No. 129—Other Capital
O utlay of the Ministry of Irrigation 

and P ower

“That a sum not exceeding 
Rs. 5,70,44,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Other Capital 
-Outlay of the Ministry of Irri
gation and Power’ .*’

Demand No. 131—Capital O utlay or 
the Ministry of Petroleum and 

Chemicals

“That a sum not exceeding 
Rs. 10,79,02,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the' year ending 
on the 31st day of March, 
1968, in respert of *Capital Out
lay of the Ministry of Petroleum 
and Chemicals’ .”

D emand No. 132—C apital O utlay or 
the M inistry of Steel, M ines and 

M etals

“That a stun not exceeding 
Rs. 34,90,92,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March. 
1968, in respect of ‘Capital Out
lay of the Ministry of 5 leel, Mines 
and Metals’ .”

D emand No. 133—Capital O utlay on 
A viation

“That a sum not exceeding 
Rs. 1,65,81.000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Cut- 
lay on Aviation’.’ ’



M, IMP {Vot* m  4po0)M& ’mu.
■wirds dcfntytng the ehar» 
gee during tfee year atodtqg 
on the SUt day o f March,

*
D w * »  N o. i M ~ O a n  c u n a
Owfcwr o f  t o t  Iflm am r or Tousm t 

awo Civil A w n a r

T h at a sum not exceeding! 
Rs. 2400,000 be granted to the 
President, on account, for or to- 
1*wrdi defraying the char
ges during the year ending 
on the Slst day of March, 
IMS, in respect ot "Other Capital 
Outlay o f the Ministry of Touxisxn 
and Civil Aviation’ . ”

D em and N o. 135—C a p ita l O u tla y  ok  
R oads

'That a sum not exceeding 
Rs. 11,85,59,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay on Roads’ .”

Demand No. 136—C apital O utlay on 
Ports

T hat a sum not exceeding 
Rs. 1,89,58,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
an the Slst day of March, 
1968, in respect of 'Capital Out- 

on Parts’ .”

Demand No. 137—Oram Capital Out
la y  or the Ministry or Transport 

and Shipping

T hat a sum not exceeding 
Rs. 1,46,72,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of 'Other Capital 
Outlay of the Ministry cf Trans
port and Shipping’ ”

D em and No. 138— D elh i C ap ita l 
O u tla y

T h at a sum not exceeding 
Rs. 1,68,80,000 be granted to the 
President, on account for or to-

10?$ J>. O,

1968, in respect o f  D elhi Capital 
Outlay*.M

Dem and N o 189—C a p ita l O u tla y  o k  
P u b lic  W ork s

T hat a sum not exceediiqf 
Rs. 3,00,00,000 be granted to the 
President, on account, for or .to
wards defraying the char
ges during the year ending
on the Slst day of March,
1968, in respect of *Capital Out
lay on Public Works’.”

Dem and N o. 140—O th er C a p ita l O ut
la y  o r  th e  M in istry  o f  W orks, 

H ousing and Supply

"That a sum not exceeding 
Rs. 35,48,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year aiding
on the Slst day of March,
1968, in respect of *Other Capital 
Outlay of the Ministry of Works, 
Housing and Supply'.”

Dem and N o. 1 4 1 -C a p ita l O u tla y  or
the D epartment o r  Atom ic Ekebgy

'That a sum not exceeding 
Rs 18,18,50,000 ‘be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of 'Capital Out
lay of the Department of Atomic 
Energy’ .”

Dem and N o. 142—C a p ita l O u tla y  on
Posts and T elegraphs (N ot m et 

from  Revenue)

"That a sum not exceeding 
Rs 17,71,00,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March,
1968, in respect of 'Capital Out
lay on Posts and Telegraphs (Not 
met from Revenue)*.*
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D W fflffi HO. 14* —O tjobi C m c u x . o f  th e  fin a n cia l y e a r  1967-68, b e
taken into consideration.”

The motion wat adopted.

Gmuar oir * ta  XtaMaaaMY o r  
CoMMCTWCAttOWi

"That a sum not exceeding 
Rs. 75,78,000 be granted to the 
President, on acoount, for or to
wards defraying the char
ges during the year ending 
on 31st day of March,
1988, in respect of *Other Capital 
Outlay of the Department of
Communications

1544 hr*.
APPROPRIATION (VOTE ON 

ACCOUNT) BILL, 1987.
*

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Deaai): I beg to move for leave to 
introduce a Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the services of a part of the fin
ancial year 1987-88.

Mr. Chairman: The question is:
“That leave be granted to intro

duce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part 
of the financial year 1967-88.”

The motion was adopted.
Shri Morarji Deni: I introduce the 

Bill.
I also beg to movet:

“That 'the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1987-88, be 
taken into consideration.”
Mr. Chairman: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part

Mr. Chairman: The question is;
"niat Clauses 1 to 8, the Sche

dule, the 'Enacting Formula 
the Title stand part of the BUI."

The motion was adopted.

Clause 1 to 3, the Schedule, the 
Enacting Formula and the Title 
were added to the B ill

Shri Morarji Deaai: I beg to move:
“That the Bill be passed."

Mr. Chairman: The question is:
“That the Bill be passed."

Shri S. M. Banerjee (Kanpur): Sir, 
I want to speak___

Mr, Chairman: I am sorry. That is 
not allowed now. He should have 
given previous intimation.

Shri 8 . M. Banerjee: If there is no 
time, that is a different matter, and I 
can understand. But if there is t***1*. 
then I have a right to speak.

Mr. Chairman: There is no time. So, 
he may please resume his seat

The question is:
‘That the Bill be passed.

The motion was adopted.

15.48 fere.
DEMANDS* FOR SUPPLEMENTARY 

GRANTS (GENERAL), 1986-87

Mr. Chairman: The House will now 
take up discussion on the Supplemen
tary Demands in respect of the General 
Budget for the year 1986-67. Hon. 
Members who have tabled cut motions

•Published in Gazette of India Extra ordinary, Part II, section II, dated 
27-3-1987.

tlntroduced/Moved with the recoin mendation of the President


